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Present: Hon’ble Member (J) Shri Vijai Pratap Singh
Hon’ble Member (J) Shri Jinan K.R

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING ON 21t November 2017, 10.30 A.M

Name of the Company | Nextgen Delears Pvt.Ltd.-Vs- Agarpara Company Ltd. & Ors.
Under Section 397/398
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21/11/2017
C.P.No. 43/2014
Nextgen Dealers Pvt. Ltd. -versus- Agarpara Company Ltd. & Ors.

ORDER

Ld. Counsel for the petitioners and the respondent nos.
1, 7,17, 18 and 21 are present.

Petitioner has filed this petitioner u/s. 397 and 397 of
the Companies Act, 1956.

Respondent No. 20 moved a C.A.No. 1815 of 2015 for
deleting his name, which was decided by our order dated
09/01/2017 whereby C.A. was allowed and petition was
dismissed against respondent no. 20. It was further ordered
that consequential relief sought against the respondent no.
20 are also denied.

The above order was challenged before the Hon'ble
NCLAT in Company Appeal (AT) No. 48 of 2017. Hon’ble
NCLAT by an order dated 06/04/2017 has dismissed the

appeal. After that petitioner has filed S.L.P. (Civil Appeal
No. D 25088 of 2017) and by an order dated 23/10/2017

the said Civil Appeal No. D 25088 has been dismissed on
the ground of delay as well as on merits.




21/11/2017
C.P.No. 43/2014
Nextgen Dealers Pvt. Ltd. -versus- Agarpara Company Ltd. & Ors.

Despite dismissal of Civil Appeal by the Hon’ble
Supreme Court petitioner has not complied with our order
dated 09/01/2017. Therefore, petition is dismissed along

with the pending applications in view of non-compliance of
our order dated 09/01/2017.

There is no order as to costs.

Urgent certified copy of the order be issued, if applied
for, upon compliance of all requisite formalities.
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(Jinan K.R.) (V{Singh)
Member (J) Member (J)



